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[Mr. Deputy-Speaker]

addressed to the Spcaker, Lok Sabha,
has been received from the District
Magistrate, Patna, today :—

““Today (9.8.83) Shri Ramavatar
Shastri, Member of Parliament, has
been arrested at Patna under
section 151 Cr. P.C. during the
‘Bihar Bund’ call given by oppo-
sition parties. At present he has
been kept at Kotwali Police Station
(Patna Town)”.

SHR]I ERA MOHAN (Coimbatore) :
What about the information about those
MPs who were arrested in Delhi ?

MR. DEPUTY-SPEAKER : 1 am
told that thecy have got some information.
It will come bcefore the House.

18.51 hrs

STATUTORY RESOLUTION RE :
ARMS (AMENDMENT) ORDI-
NANCE—Contd.

AND
ARMS (AMENDMENT) BILL —Contd.

SHRI SHIVENDRA BAHADUR
SINGH (Rajnandgaon) : Sir, while wel-
coming the move to strcngthen the arms
licence issuing machinery, this Bill also
sceks to limit the number of licensed
arms to an individual to three only. The
object of this excrcise seems to be to
check the rising incidence of crime.
But limiting thc number of arms is not
going to solve this problem. The danger
to law and order is not from licensed
arms but from unlicensed and illegal
arms. There is no rationale bchind the
arbitrary limitation of those sought to
be enforced in the said Bill, This clauss
on the limit of arms has caused serious
concern to bonafide law-abiding citizens
who are genuine sportsmen or collectors.
The main object of the Bill is achicved
by strengthening the arms licence issuing
machinery and by ensuring that only fit
and proper persons obtain arms licences.

T he growing danger of violence and
crime by fire-arms causcs great concern
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to all of us. To meet this danger, a*
practical step is needed. To bring forth
a Bill which limits the number of arms
is not the solution. If a free and a
rational view of reviewing this situation
is taken and statistics are colleoted, it
would be conclusively seen that what
little licensed arms are involved in crime,
come from such persons who have less.
than three arms.

Even in today’s paper it was mentio-
ned thgtt there was an attack on such
and such person with the revolver and
hammer. Does it mean that hammer
has also becomc a weapon from today 7
What will happen to sickle later on ?

The person who possesses more
than three arms, is not a person who
indulges in feuds, dacoities, etc., eto.
You know it very well. He is well-
known to the authorities, at the District
or State level for this. The very aim
and purpose of this Bill is defeated when
one rcalises that howsoever a law is made
harsh and stringent, any person with
an undesirable background or a criminal
bent of mind can and will indulge in
crime and dacoity.

What is therefore nceded is stricter
surveillance and ecffective control in the
matter of issuing arms licences to bona-
fide persons only. Arms liccnces granted
despitc the missiving of the District
Authorities should stop. This would
greatly hclp in controlling the evil of
crime. The District Magistrate with the
help of the police should be the sole
issuing authority. It is said that thecy get
orders from the top. What is that top
we do not know about it.

If in reality things are taken it will
be scen that crimes are more in Punjab,’
Haryana, Dclhi, U. P. and Bihar. It is
surprising to notc that every one is
travelling with a machinc-gun, carbines,
sclf loading rifles. One fails to understand
doing. Are you able to stop them from
carrying ? 1If a person who travels with
a licence, whether he is carrying a
rcvolver or whether it is a .12 bore, is
harasscd by thc local authorities but
those without any licence can bec secn
moving around anywhere during day:
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time and night timc. That is why I
imsist that the Government should be
wery very strict and arrest any person

who has got unlicensed weapon with
him.

On limitation and possession of
arms, I would very clearly say that those
who today possess more than 3 arms and
have been allowed to rctain them by the
authoritics, are all well known sportsmen
or collectors. Their bonafides are
unquestioned. They mainly indulge in
the normal sport of Target shooting—or
in game shooting—as allowed by law in
this country. Specialiscd weapons are
necded by the shooters for effectively
pursuing this sport. To subject them
to an irrational limit of only threc arms
would' be unfair and uncalled for. We
have achieved good results in shooting
in the recent Asiad and other tournaments,
I fail to understand whether a person
who only goes round with .22, docs he
expect more golds in the shooting compe-
titions. Ia the event of imposing restric-
tions on Targ:t Shooting of othecr bores
besides .22, then I am afraid the Shooting
arcna that has becen built in Delhi, will
be a shcer waste of money.

You may have a muzzle loader,
pistol, automatic weapon, SLR or
Bazooka ; it should be very precise
whether it is 12 bore, rific or pistol.

The time limit for deposit of arms
should be extended by at least six months,
so that th¢ common man living in the
remote corncrs of the State knows about
it. Thercfore, justice demands that the
period should bc extended by at least
six months for all those people who have
got licensed arms to dispose of them,
unless of course you want them to sell it
to the armoury pcople, who will then
scll thesc valuable pieces, Hollands and
Purdeys, which cost lakhs of rupees, to
the foreigners. For them there is no
ban. The foreigners come from abroad,
they pick up these prized weapons from
any of these armouries, take them abroad
and sell them at fantastic prices.

-In the end, I would submit that it
has always bcen the State or District

level authority, which has gramted the
arms licence. If this authority is sought
to be eroded in a mandatory manner, as
envisaged in the Bill, it will simply lcad
to chaos and confusion. The authority
at the lower lcvel of the district is best
suited for this work, as it is well
acquainted with the bona fide or othcr-
wisc of a persoa secking a ncw arms
liccnce, or onc who already has arms
licence in his name. This system could
not be tampered with; on the other
hand, it should be strengthened by having
better information and cross recferences
available when issing arms licznces. In
the case of those who have got no
weapons, let there be discretion vested
with the authoritics to transfer weapons
in their name. Supposing a pcrson is
having a Holland and a Purdey, or two
pairs or threc pairs of Ho'land, if thcy
are allowed to kecp only one or two,
what happ:ns to the rest ?

Then, certain arms have beceme obso-
lete and arc today only of historic valuc.
There should be some provision inthe
Bill to enable a person to kecp them as
decorative pieces.

In short, I would say that a blanket
limit should not be imposed, as this has
no connection with control of crimes.
The Arms Licensing Authority and the
process for issuc of licences should bc
strengthened so that only deserving
persons get the licences. The possession
of illegal weapons should be severely
penalised. The genuine nceds of collec-
tors, target sportsmen and the develop-
ment of talent in the country should be
kept in view, while framing amendments
to this Act. The person for dcpositing
the excluded weapons should be rcaso-
nable. Laws must be cnforced because
passing laws which cannot be enforced
1S not wise.

Then, what about boys of 16 or 18
years of age who want to do target
shooting ? In the various compctitions
gencrally boys of 17 or 18 participate.
If they are deprived of thesc facilities, I
do not think you will have any person
from India who can be rcpresented in the
Asiad or Olympics.
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SHRI SUDHIR GIRI (Contai) :
Sir, the object of this Bill is to cnsure
greater vigilance on the issuc of licences
for firc arms and the sale and transfer
of those arms. The issue of a licence
implics a restriction on the possession of
arms. Undcr such circumstances, only
a few in the socicty can be in  possession
of arms and a vast majority of our
socicty rcmains without any arms.

When the original Act was passsed
in 1959, the object was sought to be the
protcction of crop. For the purpose of
protecting crop, arms should be issucd
undcr licenee but the use of arms should
be restricted only to those people who
have big chunks of land, who can produce
crop in the ficld. That was the purpose
in the original Bill.

In this conncction I would like to
mention that in our socicty the vast
masses of pcople were ignorant, indiffe-
rent to their own rights.  They did not
know how to realise their right. But
after indcpendence  and  after  various
pcople’s movements, the level of ¢ha-
sciousness of the general public has been
arousecd and they arc now trying to
realisc their rights. That is why a few
people of evil saciety who arec dominating
our socicty arc cxploiting the down-
trodden, arc getting arms to  fight them.
Here is the contradiction—that the
Government is trying to restrict the arms
for usc to thosc few landlords who own
a large chunk of land by depriving vast
majority of the people. Are they not
anti-social 2 Still what is thc reason
that they have been given licence for
using the arms ?  (Intcrruptions)

SHRI SUNIL MAITRA (Calcutta
North-East) : Your landlords arc Kkilling
the agricultural labourers.

SHRI SUDHIR GIRI : Why should
a few people be given this opportunity ?
By opportunity I mean, licence for using
arms. The stern fact is that?hc poor
carnot afford to purchase such arms.
Even if thcy make an attempt to pur-
chasc, they will not get it.

In the socialist countrics there is no
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such restriction. Why ? It is because
therc are less crimes. Our Government
18 very much concecrned about the
increasing threats of crime. But why
arc such crimes rising ?

SHR1 ANAND SINGH (Gonda):
Does he mean to say that in USSR there
is no restriction to have fire arms ?

SHRI SUDHIR GIRI : There is no
getting arms.

SHRI ANAND SINGH : I request
the member to clarify.  You enter the
shop and purchasc it ?

MR. DEPUTY-SPEAKER : You
can put a qucstion only if he yields. But
he is not yiclding. So, you cannot put
the question.

SHRI SUDHIR GIRI: In Bihar
gangs of upper ciste people attack the
harijans aiid kill them. They attack the
villagers. They kill them ruthlessly. Had
the harijans arms, then those pcaple
belonging to the upper caste, upper class
or upper strata of socicty, would not
have killed them. In this way Govern-
ment is restricting the licence for use of
arms toa few. My point is that the
Government should not restrict the issue
of licence in this way. Not only in Bihar,
in U.P., in Gujarat, the harijans, the
down-trodden, the poor have been killed
by the upper class pcople. It is because
of the advantages of huving arms in their
possession. The Government has reffer-
red to the tension in the socicy. Why is
this tension ? Thc tcension prevails be-
cause the pcople arc not in a4 position to
satisfy their demands. They are suffering
from hunger, no-sh:lter and property-
lessness. Their level of consciousness is
growing and they become restless, Now
they are conscious ef their own right and
the dominant people in the society are
not conceding to their demands. There-
fore, this creates tension. Now, without
going into thc root cause of the tension
prevaillng in our country, the Govern.
ment is trying to restrict the use of arms,
But this will not bear the fruit because
by restricting the use of arms or by res-
tricting the issue of licence, the Goverge.
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ment will not be in a position to control
those pcople who are using illegal arms.
Various pcople who can afford to pur-
chase such arms arc controlling the
society in many parts.

Thercfore, I urge upon the Govern-
ment to see that the downtrodden and
the poor who are ignorant and indiffe-
rent to thcir rights should be protected
from the upper class and caste people.

MR. DEPUTY-SPEAKER : By
providing them arms also

SHR1 SUDHIR GIRI: Yes, Sir.
I would like to know from the Govern-
ment what arc thc criteria of issuing
liccnees for manufacturing small arms ?
There arc many firms ‘vho applied for
the liecnce to manufucture small arms
but thcy have been refused. Some friends
in the ruling party bosses have been
given the licence. What are the reasons?

MR. DEPUTY-SPEAKER : When
you say the ruling party, you must be
careful becausc you are also the ruling
party in West Best Bengal. Therefore,
you sdy, the ruling party at the Centre.
It would be straight.

SHRI SUDHIR GIRL : I am spca-
king here in Parliament. It means,

ruling party at the Centre.

=t Fenaw gaarmgd (famer) .
T SMA TaAUT Froad A fwar
w3

SHRI RAM SINGH YADAV
(Alwar) : CPM PeoPic are possesing the

arms.

SHRI SUDHIR GIRI : What I
mean is this sort of favouritism in issuing
licence should be discontinued.

I would like to draw the attention
of the Minister to one more point. The
problem of illegal arms has bccome so
tremendous in various parts of the
country. The Goverenment must give
serious consideration and s€riCus thOught
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to tackle thesc problems. Because the
use of illegal arms has endangered the
life of so many poor people and Harjan
people in the country. If the Government
do not take any suilable step at the
appropriate time€, there will be total
chaos.

st fa waE qig (T - 990-
YT HEIRA, adt  engy wfufwaw

1959 & §wiyd g7 fa=r7 g 781 & |

g faa@ ¥ wraura fear war g
f& o safer 3 gfaare & sarar a8
@ FFAT | AT AZ  TITHT F9F FT
Haz g ar 22 a7 & fag oz &
g1 %d FAF F FAT9 AT 4 g9
ai A 3w qvg ¥ qrAT A1 &, AT
gF qATAT 2 1 IF A A & uF 3ar-
g0 AT FA1ZAT § | g9R & J9A9
TIgET oFfgunT HiF 3feqr 2w
AT ATH QT F FAETT AT S
ZaT<r & IAN J1QAT | 9T T FAT
g1 %% 9 fagr sranr ? @
gier & Sfaza g A oy ?
iz E St F3F ¥ EIfgy ] azg
fergeard & gR1eq 21 Froar | gafag
g wfagg &1 gArcq FfqT | 403
wfagg @1 & £ a1 TH F191 9
QF gy At faqr argda gfaar
IS FIT § | 99 g5 eHq HIgT fag
fog g7 3 @M@ TTT FT FATH 47
ag gfeas arfeda 433 2 Tqo UHo
HITo VARA & 19, |5 FAT Mfqqy
F AT FT IFA ATULT & JIHY
gogr fwgr 41| 9g gIFTD fros
¥ wrgg faz & arg W fased
qdo TALATTo TIAFT 4T | I 97,
W OF AT@ T AT FHIH AT IT
10 EATT WA & T I gL
forar a1 | GATLE & g1 W fAEEd
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(#ft ferasaTz 91g)

¥ gfag ¥ | gogr fag & arg @
qHo Ao ATLo AT IR faged F gf4-
JIT & | AT FA AT gHiqaAT g TGl
& 3 qrgy A ¥ g W E AN
HIZH Ag ®FAT | AT gy AT
9T WF A | GITAF wqray AT
graafa® tarAt 9% gfagrT & I 9%
UF AT, Ig H=61 AT g | ATHT
T ATE FT FFET A ¥ THY
gafgg sqigg 97 U _GT TSI
ee i, FAfraT giza & fag JeT-
Faw dqF A § 1 fLaeaT gfew,
faeemr gfer, &Y AT TARA .22
fiegfer, g9 72 ¥ FF TW@H
FNSWT A7 § 1 qT{T AR I
gaeq AT 9 fag ¥ foegiA g9
o % ¥ fgegeard &1 19 Qwa frar
g qIg F FATA AT A AT
fgrgeAma F1 A 2w fHar §

g dA7g F ATT AT /AT FT
FgTar 27 18T & A1 3@ argfew &y
gersm | s Az Frgfewm @ av
shfaal #1 &t Fgrar faar | a7 39
T § THT g AT Agh 9% 4-58f4-
a7 B g | 99 9T W, 99 ggoo A
welT FrEET F qr9 979-9: gfanr §,
qg YHRFAT FAIM, IFH IAE 9,
sha =7 2 ) AT gfaarT gl A
gry & @ ag ¢ & JA1gr | swfaat
TAT AT THAT FT G v A
et |

gfae aral & fag o @A
UF Ued! @i fgar & | 9I9-9919
gITT ®7F Tl T7gF &1 IATH-
qITd &Y § F 9N, III-I1IT & gAG
FT gfqaTT SAFT & FTTAT | =9
it A F7 FYI fFar § S 19 SEF
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gAATTL gd TG & qE WE ! AT
frags & for g@d @17 & awrg &1y
B W | & ¥ fgs a3 AU St
HUFIT & SAFT 3qF AT § gAq
frar st <1 & | Faged AR gfa-
I FT q21 1 3T § | faar-arsn
F a9t & gfaard Y 9z g W §

AT TAHT 18 Q1 FIFT AT
affr ¥ farza 3 5 araaar
gfsc & &9 A1 3@ | AT G
fe srqe gfaarz 17 393 & ? stras
uHgfima wFEr &S wfasrd g,
FAATA § a1 tafAz? F1 #15 wnrsr
2 a8 303 FY @17 wsfea o1 3 d4-
IS L H F=Ia7 8 | AfFw g
M F§ &Y H yor @) giera ¥

C ATIHT FAATT Y 37 g ¥ TIZLAA

AT g | F15 QGT aca g1 9 HAT §
FifF A5 Infagt gvrar A Y &
FIIH HIAT 21 AT &1 7 A9 § 74T,
UF T g a1 91 9Fa71 ) 3T qIEd
ATTHT TFFE ATT qIT T H79F
fafae <&@t @t 3ag g g T
ATHT TH F1q & A1fgT Fa
TIEAT AT FSU F wavTge 931 81 )
fa® qra wigh 7 ghrarv § 399 -
shd W =T g AfF wraw ag
fafae star & @ ITFT T T A
St Y7 wFa T v gefaai
ST | F ad) wgAT F1gan g fF g
qE UIHA FAH FT J0TF g—
FITET FT ATT 321 | T FAX A¥Fa<
qE 3 TR FHF 9 B TG@T
AT BT £ | AIT-IRTF F57 & foaF
qrg zf4aIT €, IATY ITH 919 @A
fegr sitg, SAFr T qET FO@ 0 YT
arqa fRar &Y Arqa § wF19T qar

2t FE dmr ag fFoarg ¥ gft
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TN FI, T &9 FI | TCA
dfrgr T sdfgar W FQ
AN 7 sgrer AF @ af 1 wifaw
oty gv, gradAfaw @Rt 9%
gaarga gfgarst a7 AT JrgEd
qme, gR A srafa @ g
afeq qro-Zrar F¥ JTAZIE AT 9
7 q¢ | fadiv gq fag 71 Fama7 §
SAFT qaT AEY § FA-F1 WA FFA
g+ g1 T g | A A1 TITHA AT a7gF
F1 F19 I7g g, FFNATT AT UUTHA
gaYfqunst A §, 22 A7, TEE
wfew, arg & d, w fawq giem,
edr arT ugwa gfen, faeed, wawT
gfz, SAFT IATT IHT AR g | 4G
gfrgm areraTadY G171 3F qIEX ST
q1d A FTE § ST IT AT ARAT
¥ arg N fagamg o & |

MR. DEPUTY-SPEAKER : Mr.
Era Mohan? We arc going to comPléte
the Bill today. Theé.e are not many
speakers now. Only onc or two from
this side and then the Minister.

AN HON. MEMBER : Allow mor€
time, Sir.

MR. DEPUTY-SPEAKER : I am
prepared to sit till this Bill is Passed.

*SHRI ERA MOHAN (Coim-
batore) : Hon. Mr. Dcputy Speaker, Sir,
I risc to makc a few suggestions on the
Arms (Amendment) Bill, 1983. Sir, this
is a very impOrtant Bill as has be¢n
indicated by the Hon. Minister Shri
P.C. Sethi in the Statem:at of Objections
and Reasons of this Bill. The imm'n:nt
danger of extensive disturbanc: of public
peace and tranquility in cCrtain areas
of the eountry has haste 1cd the introduc-
tion of this Bill. I will refer to another
impOrtant sentcnce in the Statement of
Objects and Reasons Which rcads:
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““Apart from unliccnsed firearms, the invol-

vemcnht of licenced fifearms in crime has
also bcen on the increase.” I nced not go
further to emphasisc the urgensy of this
Bill. But unfortunately this Bill was intro-
duced on 24th August 1981 and was
passcd by that House on 8th Septumber
1981. That is still Pending in Lok Sabha.
I am sorry to say that this delay sounds
contrary to the profesSions of the
Government meéntioned above.

[SHRI N.K. SHEJWALKAR in the
Chair]

SHRI A. K. ROY (Dhanbad) : Sir,
it is a very important Bill and should not
be hurried through in this way. Afier a
long timec some fundamental changes arc
being contemplated and we would like to
discuss this in a very thorough way. I
think, we would not be doing justice to
such an important Bill because of its very
wide implications. . .

MR. CHAIRMAN : Plcase do not
put me in ao awkward position. It has
been announced by the Deputy-Speaker
in the House that we have to sit upto
the time we finish this Bill.

SHRI A. K. ROY : I would like to
save you from this situation by raising
the point of quorum. There is no quorum
in the House.

MR. CHAIRMAN :
being rung.

The bell is

SHRI BUTA SINGH : Mr. Chair-
man, Sir, may I makc a submission ?

Y ou are well aware. .

MR. CHAIRMAN : I go by the

rulcs.

SHRI B UTA SINGH : Thx rules
arc there. And it is always for the Chair
to decide. In to-day’s Business Advisory
Committee meeting it has been decided

*The Original Speech was delivered in Tamil.
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[Shri Buta Singh]

that the House will sit beyond 6 O’clock.
This morning also the Chair observed
and almost ruled that this House will sit
beyond 6 p.m. It will be just fair to the
~ proceedings of the House.

I will request the Hon. Member not
to press for the quorum. Most of the
Members had the impression that this is
the first day that we arc sitting beyond
6 O’clock. I would request the Hon.
Mcmber not to press for the quorum.

MR. CHAIRMAN : 1 think this is
nol a mattcr to be debited.

SHRI A. K. ROY : I have already
presscd for the quorum. We press for
the quorum because we are to do justice
to the Bill and not to the convenience of
this Bill.

SHRI SATYASADHAN CHARA-
BORTY (Calcutta South) : How was
this decision to sit beyond 6 O’clock
taken ?

MR. CHAIRMAN : I think the
B.A.C. has taken thc decision. You were
also there. The undcrstanding was that
we were going to sit beyond Six. It was
not by a spccific time. It can bc cxtend-
ed upto 7,8 and so on from time to
time. It is ultimately the duty of all of
us to be prescnt here. Now the quorum
has becn raised.

SHRI SATYASADHAN CHAKRA-
BORTY : I am not questioning this. The
point is the Business Advisory Commit-
tce said in fact afternoon. You said that
the Speaker almost 1uled. When was
that ruling given ?

SHRI BUTA SINGH : Idid not
say ‘the Speaker ruled it’. I said the
Chair almost ruled it.

THE MINISTER OF HEALTH
AND FAMILY WELFARE
(SHRI B. SHANKARANAND) : Sir,
this has been the convention that when
the House sits after 6 O’clock, the ques-
tion of quorum is never raised. It is
understopd that the House will be sitting
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after Six. When the Chair has alreadY
ruled that this Bill will be considered.anf
the consideration of it wiil take it beyond
six, I think, the Hon. Members should
respect the convention and the quorum
should not have been raised.

SHRI A. K. ROY : The question
here is : We fecl that this Bill should not
be hurried through. This is why we have
pressed for the quorum. We say that the
rule of law should prevail in the House
if not outside.

MR. CHAIRMAN : I am totally in
the hands of the Hon. Members. I am
not going beyond the rules. -

SHRI BUTA SINGH : You are very
well aware of the rules. This is something
in which we should go jointly. I haye
an appeal to the Hon. Members. But
he was persuading those who are present
to lcave the House. This is not fair to
the rules of the game if not to the
rules of the Housc. Let us be like sports-
men. This has been the convention of
this House. The sitting beyond the nor-
mal hours has been always respected and
the Members will not raise the question
of quorum. Therc are conventions—
they are hcalthy conventions in this
House. This convention you also observg
as we observe the rules.

18,55 hrs,

[MR. SPEAKER in the Chair]

AN HON. MEMBER : Sir, I went
out of the House, but I did not ask
anybody to go out of thc Housc.

SHRI BUTA SINGH : Not you.
I am not rcferring ta you.

SHRI A K. ROY : If we are here,
we could at least personally 80 omt,
That was just to highlight the position, .

SHRI BUTA SINGH : I just want
to recapture what has happened in the
House, Sir. ‘

In the day also the Chair obser
that we will sit beyond 6 O’Cl::



483  Arms (Amdt.) Bill

because some business is to be transac-
ted. In the day also when the Busincss
Advisory Committec sat, they formally
gave O.K. that we will sit bceyond
6 OClock or e¢ven 7 O’Clock. But
now the Hon. Membcer has raised the
question of quorum. And today bcing
the first day, naturally wc could not
inform all the Members of the House
to remain beyond 6 O'Clock. I just
made an appeal knowing that he is
insisting on it. But since hc wants to
follow the rules, there are rules of the
House and rules of the game also. So,
I am just trying to carry him with me
that if he kindly does not insist on the
quorum, we could finish this job.

MR. SPEAKER : I can throw
some light on it, Mr. Roy. Thc problem
is that we deciae on ccertain things that
four hours are to be taken for a parti-
cular bill, and thrce hours for a parti-
cular Bill, but we find in our day today
business that wc extend it to 7 to
8 hours for thc same Bill. So, it takes
time and the work was lagging behind.
So, we decided to carry on the business
and finish it off. I think in that spirit
it will be better if we catch up with the
amount of the work we arc lagging
behind. Mr. Satyasadhan was  there
and cverybody was thero, and you know
it was dccided that way. I thiak in &
cooperative spirit we better finish it off,
otherwise tomorrow we will have to sit
9 O'Clock or 10 O’Clock,

SHRI KRISHNA CHANDRA HAL-
DAR (Durgapur) : You sce Wwe arc
here, but if an Independent Member sits
on the rules and insists, then you have
to go by the Rules. What can wc¢ do ?

MR. SPEAKER : Wc¢ cannot break
it. We don’t have to go outside the
Rule. It is a question of mutual adjust-
ment. If you do it, it is all right, othcer-
wise tomorrow you havc to sit upto
9 O’clock. That is all.

SHRI AK. ROY : Wc¢ have given
due consideration.

MR. SPEAKER : You are always
allowed five or tcn minutes according to
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the time, but you takec more time. Where
does the rulc go ?

SHRI A K. ROY : That is another
point. We have given duc consideration
to it, but wec have seen that this Bill is
a very important Bill. We¢ should debatc
it in a proper way, not likc this and
Mecmbers must be here and morc pcople
should participate in it here.

AN HON. MEMBER : What do
you mean by proper ?

SHRI A.K. ROY : Propcr means
people should participate hcre, they
should remain here.

AN HON. MEMBER : Ar¢c wc not
people, who are participating here ?

SHRI A.K, ROY : I mcan more
people should be here.

AN HON. MEMBER : Who is
stopping them from coming ?

MR. SPEAKER : Lc¢t us not get
hcated up. It is a question of give and
takc. It is a question of cooperation
among the Mcnmbers. Well, 1 am to
enforce the Rules and if you don’t coope-
rate thcin tomorrow these people will
not coopcerate with you.

SHRI G. LAKSHMANAN (Madras
North) : Sir, there is a convention that
when the House sits during Lunch Hour
and also aftcr 6 O’Clock, generally the
Hon. Members do not raise the question
of quorum and that practice is there.
Thercfore, we may request Mr. Roy in
view of this thing that hc may not press
for it. Hc is a good friend.

SHRI BUTA SINGH : 1 don't
want to belittle the importance of this
Bill which is being discussed by the Hon.
Members, but cvery piece of legis‘ation,
rather us a matter of fact, everything
that is discussed in this House, is impor-
tant. That is why we discuss it. If the

things are nnt very important, we will
not waste our time on them.

SHRI AXK. ROY : Instead of
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convincing us about the importance of
the Bill, you should have convinced your
Members.

SHRI BUTA SINGH : Let me
have my say. Afterwards you can rcply.
We are not here to score points. I made
this appcal purcly in the spirit that we
will try to coop€rate with cach other.
Sir, as you know today being the first
day, when this decision was taken
formally also in the Business Advisory
Committee that we will sit beyond the
rcgular Hours of the House, therefore,
Sir, it is a little difficult for the Hon.
Mcmbers to be present even after
6 OClock. Sir, we will definitely
cnsufe on bchalf of our Party and we¢
have always been ensuring that there is
quorum in the Housc, but I seck the
cooperation of the Hon. Mémbers sitting
on the other side also to lend their
support so that this important piece of
busincss is transacted in the House in
the spirit of cooperation and mutual give
and takc a convention which has been a
very healthy convention in this House.

19. hrs.

SHRI SUNIL MAITRA : Let mc
make the position of my DParty very
clear. We werc a party to this decision.
If you So dccide, and cveén if you so
decide in the Housc that the House
should continu€, we have absolutély no
objcction. But an IndePendent McMmber,
not subject to anyonec’s discipline, has
called for quorum. But we are helDPless
in the mattcer,

SHRI A.K. ROY : The rule must
be respected.

MR. SPEAKER : Okay. We will
respect the rule. Rules will be enforced—
we will act as per thc rules. ToMorrow
we will sce that rules are enforced
properly, and to the letter and Spifit.
And if the Members break the rules,
then I am not to blame for that, if I
cnforce the rules. We adjourn the
Housc...

SHRI SUNIL MAITRA : While
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giving your ruling, please keep My sub-
misSion in view. (Interruptions)

MR. SPEAKER : I am thankful to
him. He has done it for all.

THE MINISTER OF HEALTH
AND FAMILY WELFARE (SHRI B.
SHANKARANAND) : Sir, before you
adjourn the Housc...the HOuse js not
yct adjourned, perhaps.

AN HON. MEMBER :
has adjourned.

The House

MR. SPEAKER : I was just going
to adjourn. Aftcr listcning tO him, I will
adjourn. '

PROF. P.J. KURIEN : (Maveli-
kara) : Once the question of quorum
has been raiscd, and the qUorum bell
has rung, and it has been found that
there is no quorum, what is the validity
of continuiog thc¢ Housc ?

MR. SPEAKER : We arc not con-
tinuing. We arc just...

SHRI BUTA SINGH : Let me
inform the Hon, Mcmbyis that we are
not objucting to the quoTum being raiscd.
(Interruptions) Also, I am Not contesting
why quorum issu¢ has been raised.

MR. SPEAKER : There is nothing.
If you do not ugree, I cannot carcy on
the business of the [House. I will not
allow.

PROF. P.J. KURIEN : Once it
has been raiscd. . .

MR. SPEAKER : Yes, that is what
I say. After this quorum bell has been
rung, and this has been raised, unless
therc is a consensus in the House, I will
not allow it.

SHRI BUTA SINGH : Even after
moving an amendment, if you can permit
the Hon. Mcmber, the mover of the
amendment to withdraw the amendment,
what is wrong if I made an appeal to
him to withdraw this ?
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. SPEAKER : [f he does it, it is
atl right. But I cannot force Mr. Roy
to do it.

SHRI BUTA SINGH : No, 8ir. We
are not forcing. I just appeal. You have
very kindly given them to Mr, Shankara-
nand. Let mc make his submission.

SHRI B. SHANKARANAND : Mr.
Roy is a very senior Member of this
Housc; and I do not say that he is not
aware of the convention that has been
built in the Housc. He is not &4 new
Membcr to this House. Hec knows cvery-
thing.

MR. SPEAKER : He knows; that
is why he is pressing.

SHRI A.K. ROY : I have sym-
pathy for the Minister and everybody;
Still, I am unable to accept the position
that I should withdraw this.

MR. SPEAKER : Why should he
doit?

SHRI B. SHANKARANAND : Let
him not mistake that wc arc craving for
sympathy. Wc¢ rcquest the Members to
cooperate, so that we finish the Bill in
time; and tomorrow wc will have some
other pressing busincss. (Interruptions)

MR. SPEAKER : We did not fix
any time, and unless...

SHRI BANSI LAL (Bhiwani) :
People who were interested in the Bill
are prescent. Others who are not interes-
ted in it, are not present.

MR. SPEAKER : He wants others
to listen.

SHREF BANSI LAL : I think the
Hon. Member will agrece that we go
through the business.

SHRI B. SHANKARANAND : 1
am not asking.

" SHRI BANSI LAL : I hope ulti-
mately he will agree,
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SHRI B. SHANKARANAND : Is
thcre not a convention in this House that
after 6 O’clock when a particular decision
of the Chair has ruled that this business
should be over, Members do not press
thc question of quorum ? This is the
question I have.

(Interruptions)

—— et —

ARREST OF MEMBERS

MR. SPEAKER : I have to make
an announccment before we adjourn. I
have to inform thc¢ House that (he follo-
wing communication dated 9 August,
1983, from the Assistant Commissioner
of Policc, Parliament Street, New Dclhi,
addressed to the Speakcr, Lok Sabha has
been received today :—

“I have the honour to inform you
that Sarvashri R. N. Rakesh, Gotte
Bhoopathy, Harikesh  Bahadur,
R. L. P. Verma, R. P. Yadav, J. S.
Patil, Ajit Kumar Mchta, Daya
Ram Shakya, Nihal Singh, George
Fernandes, Madhu Duandavate, Ram
Vilas Paswan, Dhanik Lal Mandal,
Suraj Bhan, Multan Singh, Raghu~
nath Singh Verma, Ashfiq Husain,
A. Neclalohithidasan Nadar, Moti-
bhai R. Chaudhari, Chandrajit
Yadav, C.T Dhanduapani, K. Maya-
thevar, S. Murugain, N. Selvaraju,
N. E. Horo and Kalapnath Sonkar,
Members of Lok Sabha, along with
other Party workcers violated prohi-
bitory orders promulgated wunder
Section 144 Cr. P. C. at Rafi Marg.
Ruaj Path Crossing, Ncw Delhi,
voluntarily today 9.8.1983 at about
2 P. M. They were arrested in case
FIR No. 395, dated 9.8.1983,
under Section 188, IPC, Police
Station, Parliament Strcet, New
Delhi, and are being produced
beforc Area Judicial Magistrate.”

The House stands adjourned to re-
assecmble tomorrow at 11 A.M.

The Lok Sabha then adjourned till

Eleven of the Clock on Wednesday,

August 10, 1983/Sravana 19, 1905,
(Faka).



